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BEFOITE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH, AT MUMBAI

csP NO 1089 0F 2017

In the matter ofthe Companies Act, 2013

AND

In the matter of Scheme of Amalgamation of BKl.llxir:r

Limited (,Transferor Company.) with Balkrjshna

lndustries Limited (.Transf.eree Company,) and their

respectiye Shareholders

ANI)

In the matter olsections 230 to 232 and othcr applicablc

provisions ofthe Companies Act,20l3 (,Act,);

Balkrishna lndustries Limited, a Company incorporated

undcr rhe Companies Act, 1956 and having its registered

olfice ar ts-66. Waluj MIDC. Waluj Industrial fuea,

Waluj. Aurangabad - 43 I 136 Maharashtra

CIN: tJ 74 999 M Il2 0 O.t pLC t 6.t 2OO

Ordcr delivered on 2l.rday ofDecember, 2017

Corarl:

ORDE It
I. Petition Admiflcd

Hon'ble M.K Shrawat , Member (Judicial)
I Ion'blc V. Nailascnapathy, Member ( l.echnical)
for Petitioner(s): I.lemanr Sethi i/b. Hemant Sethi & Co., Advocates for the petitioners
Pcr: V Nallasenapathy, Member (Techrical)

I

I

)

)...... Petitioner Comparry

l Petition fixed for hearing and final disposal on 24n January, 201g.

Learned Counsel for the petitioner Company states that vide the Order dated l2rh
October. 2017 passed by the National Company Law Tribunal, Mumbai Bench
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('lribunal'), the Tribunal ordered that since the Transferor Company is a wholly owned
subsidiary of the Transferee company and the financial position of the Transferee
Company is highly positive and merger is not affecting rights of the Transferee

Company's shareholders or creditors, there is no requirement ofthe Transteree Company
for obtaining approval of the Scheme from its shareholders or creditors, lunher, no
reconstruction or arrangement happened with its shareholders or creditors, and thus. the
l ransl'eree Company does rlot require to hold either shareholders, meeting or creditors,

meeting for approval ofthe proposed scheme, in view ofratio laid down by this Tribunal
rn CSA No. 213 of20l7 in the natter of Hou.ring and Development Finance Corporation
Linited. The facts in the present case are similar to the facts ofthe above case, thercfore
no meeting ofshareholders and creditors was required to be convened ofthe Transferee

Cornpany

201(r

provisions of the Companies Act, 20ll

Al leasr ten (10) days befbre the date fixed for hearing. petitioner Company to publish
the noticc of hearing of petition in two local newspapers viz. ,,Free press Joumal,.. in
Iinglish language and ftanslation thereof in .,Navshakti,,, 

in Marathi language, both
having circulation in Mumbai as per Rule

Arrangements and Amalgamations) Rules, 2016

(,
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l6 of the Companies (Compromises.

4. I hc Counsel fbr the petitioner Company further submits that as directed by this Tribunal
notices have been served upon all the Regulatory Authorities namely. (i) concemed

Income Tax Authorities with in whosejurisdiction the petitioner Company,s assessntents

arc made. (ii) thc Central Govemment through the office ofRegional Director. Westem

Ilegion. Mumbai, (iii) Registrar of Companies, (iv) the Securities and Exchange Board
oflndia and (v) BSE Limited and (vi) National Stock Exchange oflndia Limited, as per
Rule tr o| the companies (compromises, Arangements and Amalgamations) Rules.

5. -Ihe 
Lcarned Counsel for the petitioner Company further submits that the Company

Scheme petition is filed in consonance with section 230 to 232 and other applicablc
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7. lhe Petitioner Company to lile an aflidavit of service regarding the directions given by
the Tribunal and do report to this Tribunal that the direction regarding the issue of
adyertisement ofthe notice has been duly complied with.

sd/-
sd/-

V. Nallasenapathy, Member (T) M.K Shrawat , Member (Judicial)
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